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Commercial Complex(BDh)
Indiranagar

flangalore - 560 038

Dated 3 24‘FEBi989 ‘

150 /83(F)

W,y NO (S)

Ve

Rpplicant (ac)

Shei Negarsja Heapole M V/e
To
1. Shri Ragersjes Hampole M,

2,

Oeputy Conservetor of forests &
Divisional Msneger

Karnataks forest Oovelopment
Corporstion Ltd.,

mear R, 7.0, 's Office

Shimoga « 5§77 201

Shtl K.R.D, Ka:anth
Advocste

32, fMangslsnagar -
Senkey Road Cross
Bangalore ~ 560 052,

Respondent (s)

The Secretary, M/c Environment & Forests, Dspt of
Environment, Foreste & Wild Life, New Delhi & 2 Ors

‘Subject : SENDING COPIES OF ORDER PASSED 8Y THE BENCH

Please find enclnsed herewith a copy of uaom/m#/mmxm
passed by tBis Tribunal in the above said application(x) on 15-2-69
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BE+ORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE .

DATED THIS THE FIFTEENTH DAY Ot FEBRUARY 1989 -

Presents Hon'ble Justice K.S.PUTTASWAMY ee Vice Chairman.

Hon'ble Shri L.H.ARELD es MEMBER(A)

APPL ICATION NO. 150[89‘?!

Nagaraja Hamphle, M.
Dy. Conservator of Forests &
Diviefionel Manager,
Karnataka fForest Devclopmont
Cerporsticn Ltd., Near RTQ'e
0ffice, Shimoga 577 201,
es Applicant.

(Shri KRD. Karanth .. Advocate)

1. Secretery,

®/ Environment & Ferests,
0/ Environment,Forests &
Wildlife, ‘

Gevt. of Indias,
Paryaveran Bhavan,

CGO Complex,

Lodhi Read,

New Dslhi 110 003,

2, Union peblic Service Commissien,
Dholpur House,

Shaha jshan Roed,

Neu Delhi, represented by its -
Chairmen.

3.The Chief Secretary to Govt(DPAR),
Stete ef Karnataske,

Vidhana Soudba, A
Gangalore 560 001, ee Respondents

- . This application has come up today befers this Tribunsl

. for Orders. Hon'ble Vics Chairman meds the followings

002/’ :
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2, | Shri u‘hgéujn_' Hempole, working ss Osputy Conservetor o’ - -\..

Forests(0CF) in the Karnataks State Forest Service, claims to be

eligible rer sslection to the Indian Forest Service (1+S) undsr the
Indien Ferest Servics (Appointment and Promotion) Regulstions, 1866,

as on 1.,1,1986. On that basis he has approached en 14.2,1989 fer s

direction to considsr his ceses fer appointment to the IfS as on 1.1,1986

in the seven vecanciss stated to heve sxisted on that date. for this

cleim, the epplicant relies on &n ordsr made by us on 23.,5.1988 in

A.Nc.324 7% (Annexurs A=13) to implement which a Specisl Selection

Committes of ths Union Public Service Comeiseion (SSC) ia scheduledts

seet on 2,3,1989,

3, . Shri K.R.D.karanth, lsarned counsel ror the applicant urges
for adaission of this applicetion and for an interim order on the

terms made in parz 9 or the application. -

4, Shri Karsnth does not dispute that the SSC {s scheduled te

mest on 2.3.1989 only to implesent orders made by this Tribunal. {in

A.N0.381/87 and two bther cases, The SSC is net an ordinary Selection
Committes that mests to make regular selection to IFS frow;fuzrauatika
State, . If that is so, then,the spplicent whe hed net secured en order
in his favour as the one secured by Shri Kulkarn; and others cannet
ask us to interfere at this stage and direct thes SSC to consider hise
cese also with cases of those who had secured orders in their favouf.

On this short ground, this applicstion which ie misconceived cannet.

therefore be adnitted,

S. ‘ from what §s stated in the applicetion itself and highlighted
by Shri Keranth, . we gether thst there was & salsction mads as on
1.1.1986 in which the applicant had been sslected te the 1fS, which

for various re2sons with which we are not concsrnad, has not so far
materielicad. If thet is correct ss pleaded by the applicant hiamself then
alsc he cannot take sdventage eof thovordar made in the ceses of

Kulkarni and others -ﬁd tsk us to include his name ror considersticn by

the SSC scheduled to meet on 2.3.1988, .
LY
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6. On the ftoregeing discussion ws hald that there is no

\

Justificetion to to admit this spplication. e, therstors, rsject

thie application in limine without notice to the respondents.
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